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BEFORE THE CENTRAL AL MINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY
* k x Kk *

18691, 418/91, 419/91, 420/91,
102731, 412731, «14/9L, 435791, y
237791, 466/91 & 467731 ;

0.a. Los. 184/91,
375/91,
236,/31,

l. CoBusathaye, . ;
T=98, 0l1¢ F&T Colony

Gulteka€i, Pure 411 001,

Applicant
{(Oa 184/91)

2. V.M.Gujarathi,.
¥-91, 0lc E&T Colony, i
Gultekaci, Fune 411 001, Applicant 4

(OA 186/91)

3. V.V.Joshi,

P=57, Qlé P&1 Colony, ;
Gultekaci, rune 411 001, Applicant i

. (oA 418/91) j

4, G.BJFatankar, :
F-88, F&T Colony, :
Gultekadi, Fune 411 001. 2pplicant '

o (oA 419/91) ;

5. G.L.Xanitkar, A
P-85, 0l¢ P& Colony, i
Gultekadi, Fune 411 001. Applicant '

(OA 420/91) H

6. F.M.vari, .
F-52, Ol¢ F&T Colony, ;i
Gultekaci, Pune 411 001, Arplicart C

(Oa 425/91)
7. Ke S Kheée}(ar;
F=-49, Clc F&T Colony,
Gultekaci, Pune 411 001, Arplicant 'i

_ (0A 402/91) ,

E. koM. Autace, ) 3

T-134 0l¢ P&l Colony, ]
Guliekaci, Fune 411 001, applizant g
\ : (Oa 412/91) :

9, P.I,Kulkarni, :

F-50, (l¢ F&i Colony,
Gultekaci, Pune 411 001. Applicant
' (o0& 414/91)

10. M.D.GoCse, (i
7-01, 0l¢ F&3 Colorny, , i
Gultekadi, Fune 411 001, Aprlicant Ny

(ca 435/91) :

11. '‘B.S.shaikh, ?,
T-27, 01¢ F&T Colony, :
Gultekaci, Fune 411 001, Arylicant |

, (0n 436/91) |

12. P.R.Patil, ‘
=13, 0l¢ F&T Colony, :
Gultekadi, Fune £11-001. Ari licant

(0a 437/91)
13. M.R.Kulkarrni, '

7-140, 0l¢ F&T Colony,
Gultekaci, Ifune 411 001,

Apy licant
(C& 466/21)




1é. sSmt. S.R.Satpute,

T-144, 0l¢ E&T Colony, .
Gultekacl, Pune 411 001, «vs Arplicani j
(0A 46721 !
V/s ‘ , , . ' :i
Union of Incic & Ors. «++ Responcusmcs ‘!
. i

=gt

COnAM 3 Fon'hle V1CE-Chd1rman, Shri U.C.Sriveeziava

Arpearances:

t

Mr. S.F.Kalkarni, Advocate
for the applicant ané
Mr.F.M.Frachan, Advocate
for the responcents.

ORAL JULGEMENT: ‘ Dated : 29..5.1991
(Per. U.C.Srivastava, Vice-Chairman) - !

&

In all these cases, some of which tweve been
liste¢ for hearing (sl.nc.l1 to 6) énd some oif which
are listed for admission heafing'(sl.no.7 tor 14)
the counsel for the éarties have stated that the
Point involvec in these applications is one aré and same
us such counter affidavit filed can be reac ir all the

other applications and all can be cisrosed off together.

Accorcingly arrplicetions =t 5l.1.0.7 to i arc émitted
anc I proceec to dispose oi dll the applications | 4
together. Learred counsel for the applicants
contendea that he is challenging the action of the

Oorrosite ;artles in teking FIOCGlean asainst the

arplicants uncer Publlc Premlces (Eviction o

Unauthorised Occupantg) Act on the ground of €iscrimi-
nation as in respect of 13 other eriy loyces were allowed
to stay in ithe premises., The learned counsel for the

responcerts procuced before us @ lettver of the Director

of Postal Services catea 21.8.91 acdressec to the
Estate Officer/Chief Fost Master General, Maharashtira :

Circle, in which it has been clearly stated that out
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of those 13 occupants with whom aéplicanjs are
claiming Giscrimination 11 have credited the amount of
arrears of licence fee and have pro@uced the receirt
and that they have vacated the premises., The remaining
two ¢ia not credit the arrears of licence fee and
therefore their\premises have been vacatea from them
ané a panchanama has been prepared ané the same has -
been sent. Shri F.N.Prachan, learnec cbunsel for the
fespondents also made a statement %n this behalf. The
learned counsel for the épplicants accepteé this position
and sai¢ that in view of this present position it will
not be possible for him to convince the court the
rleas which he has raisec¢ but he prays that some
reasonable time may be granteé to the arrlicants to
vacate the premises and prays that three months time
may be granted to the arplicants to vacate the premises.
Thelprayer appeafs to be reasonable amnc accorcingly
time urto 2lst Lecember 1991 is grantea t¢ the
applicants to vacate the premises. Till then the
arplicants shall not be evictec ky the resjondéents.
The apylicants shall handover the vacant position of
the premises in their posession by 31.12.1991 or any
cate prior to the convenience‘of the respondents after
biving them cue intimation of the Gate on which

L wndudh—
rosession is to be taken, This shall not Pe GaEe any
other person in the rremises in any manner &no shali
elso clear all the cues bofore they vacate the prremises.
With thcse observations the aj]lications stané Cisposec

of tinally with ro order as to costs.
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